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The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manukhai Shah): (a)
to (c). No, Sir.

Afro-Asian Organisation for Economic
Cooperation

*1625. Dr. L. M. Singhvi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Board of the Afro-Asian Organisation
for Economic Coopecration has recom-
mended the establishment of free
trade zones and the setting up of
producers’ federations in Member
States;

(b) what are the other recommen-
dations made by the Board; and

(¢) to what extent it is proposcd
by the Government to implcment the
recommendations of the Board?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (c¢). A statement is laid on the
Table of the House.

STATEMENT

(a) The attention of the Govern-
ment has bcen drawn to mceting of
the Governing Council of the Afro-
Asian Organisation for Economic Co-
opcration at Cairo in May 1962 and
its recommendations.  These include
establishment of producers councils
for certain  primary products the
prices of which have been falling
continuously for the past several
years and measures tor organising free
trade zones for selected commodities.

(b) The Council's other recommen-
dations were:

(i) initiation of action to mitigate
and remove the disadvant-
ages from price disturbances
of primary commodities, dis-
cquilibrium  between supply
and demand etc. and to
increase the diversity and
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level of intra-regional trade
along with the world trade;

(ii) expeditious completion of
studies regarding Afro-Asian
Development Bank;

(iii) evolution of procedure for
exchange or skilled personnel
and recruitment of experis
for specific assignments.

(¢) As the Afro-Asian Organisa-
tion for Economic Cooperation is an
organisation of the National Federa-
tions of Commerce, Industry ete. and
the Federation of Indian Chambers
of Commerce and Industry is one of
its members, it i1s primarily for them
to implement the recommendations of
the Council.

Machinery to Settle Industrial Disputes
in Himachal Pradesh

*1627. Shri Mohammad Elias: Will
the Minister of Labour and Employ-
ment he pleased to state:

(a) whether it is a fact that there
is no machinery to settle industrial
disputes in Himachal Pradesh; and

(b) if so. what is the reason
thereof?

The Minister of Labour in the Minis-

try of Labour and Employment (Shri
Hathi): (a) No.

(b) Does not arise.
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